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Bihar Agricultural University (Amendment) Act, 2015
(Bihar Act 11, 2015)
AN
ACT
To Amend the Bihar Agricultural University Act,2010 (Bihar Act,12,2010)

Be it enacted by the legislature of the state of Bihar in the sixty sixth year of the
Republic of India as follows:-

1.Short title,extent and commencement. - (1) This Act may be called the Bihar
Agricultural University(Amendment) Act 2015.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force on such date as may be appointed by the Government, by
notification, in the official gazette.

2. Amendment in Section-31 of Bihar Act 12 of 2010. - Section-31 of the said Act
2010 shall be substituted by the following :-
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"31 (1) The statement of annual accounts of University shall be prepared by the
Comptroller under the direction of the Vice-Chancellor and all the money accruing to or
received by a University from all kinds of sources and all amount disbursed and paid by a
University shall be entered in the accounts.

(2) (1) The accounts of the University shall be audited by the Comptroller and
Auditor-General of India from time to time. The State Government may also cause audit of
the said accounts by a chartered Accountant appointed for the purpose as per needs.

(i1) The accounts, after audited, shall be printed and copies with the audit report shall
be presented by the Vice-Chancellor to the Board of Management and to the Chancellor.

(3) The Board of Management shall submit a copy of the accounts and the report to
the State Government with the statement of the action taken by a University on the audit
report and the State Government shall cause the same to be laid before the Houses of the
Legislature.”

By order of the Governor of Bihar,
MANOJ KUMAR,
Joint Secretary to the Government.
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